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DOMESTIC WORKERS (CONDITIONS
OF SERVICE) BILL*
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MR. DEPUTY-SPEAKER : The ques-
tion is :

‘“That leave bc grinted to introduce a
Bill to provide for the fixition of wages
and for improvement of working condi-
tions of domestic workeis.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) BILL®*
(Amendment of Seventh Schedule)

SHRI ARJUN SETHI (Bhadrak) : 1 beg
to move for leave to introduce a Bill fur-
ther to amend the Constitution of India.

MR. DEPUTY-SPEARER : The gques-
tien 1s

““That leave be granted to ntroduce a
Bill further to amend the Constitution
of India ™

The motion was adopted.

SHRI ARJUN SETHI ; I introduce the
Bill.
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CONSTITUTION (AMENDMENT) BILL*
(Amendmemt of 4rticle 74 and 163)
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MR. DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a
Bill further to amend the Constilutio
of Inda.” '

The motion was adopted.
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TRADE UNIONS (RECOGNITION) BILL*
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MR. DEPUTY SPEAKER : The ques-
tion is @

“That leave be granted to introduce a
Bill to provide for the procedure foi
recognition of Trade Unions."”

The motion was adopted
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CONSTITUTION (AMEDMENT) BILL*
(Amendment of article 19 and substitution
of article 326)
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MR. DEPUTY-SPEAKER : The ques-
tion 15 :

* That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.
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